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CENTRAL ADMIMISTRATIVE TFIBUMNAL
JATPUR BRENCH : JAIPUR

. Date'of Order : 15.10.2004

Miscellaneous Application We.217, 004,

IN

Nriginal Applicakticn Hn.Z37,/2003,

l. Union of India throungh the Chairman, Ministry of
Pailways, Pail Phawan, New Delhi.

2. The General Manager, lorth-Western Railway,
General Manager's COffice, Jaipur (Fajasthan).
.«. Applicants.

vV er sus
[

P. P. Meena, IRTS, Z/n Shri &. L. Meena, aged abcut
25 years, AOM (T), Zonal Training cCenter, Mdaipur
(Raj.).

«++ Respondent.

Mr. Tej Prakash Sharma ccunsel feor applicants.
Respcndent present in person. ‘

CORAN

Hon'hle Mr. M. L. Chanhan, Judicial Member.
Hon'bhle Mr. A. ¥F. Phandari, Administrative Member.

: OR D E R (ORAL) :

Heard the learned <counsel fcr the parties.
This MA has hkeen moved Ly the respondents, in the
Nriginal OA for extensicn of time by four monthe to
implement the diresctisn given by this Tribunal on
07.08.2004 in MA Mo.155/2004. While disposging of the
MA MNa.15%/20042, time beund direction was given to
enkmit the report Ly the Enguiry ©fficer and
thereafter after furnishing the copy of the enquiry
report to the applicant, thé disciplinary authority
was directed tno pass appropriate order after
considering the reply «f the charged cfficer to the

enquiry report.

2. The respondents /present applicant in this MA

has, given sufficient reason as to why the enguiry
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report cculd not be submitted hy the eniry officer
within the time allawed. It has been stated that
enquiry officer could not subwmit finding of the
ehquiry because of the reason that his daughter met
with an accident abroad and he had gone abroad to see
her urgently and he returned tao 1India only on
12.0:,.2001 and due to the above reasons he c-ould not
submit the enjquiry report up to 15.06,2004, the time
granted by this Tribkunal for the purpose.
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. Fzcr the reasons stated in the MA, we are
gatiefied that it was not possible for the enguiry
nfficer ts- s=subkmit the enquiry repert within 2 dayse
after his return t¢ India on 12.06.2004 and it wa=huuwz
for him to consider the writken submissicn on behalfk
of bioth the parties before submitting enquiry report.
When the matter was listed for hearing, it was
adjocurned frem time ko time as it was brought te onr
notice that the Hon'ble High Ceourt is alsc seized of
the matter and on O&.00,2004, this Tribunal was
apprised that the operation of the impugned order has
keen ctayed by the Hon'ble High Court., Today when
the matter was listed, the applicant wha :jﬁfpresent
in person opposed for the adjournment »f this MA, in
view of the pendency of the Writ Petition hefore the
Hon'ble High Conrt and insiskted that some order
should ke passed con this MAs as he has to come to

attend this Praoceeding.

4. We have considered the submissicns made by the
criginal applircant:,/respondents in this MA and we are
cf the view that in view of the reas-ns jiven in the
MA, this application for extensinon of time is
required to be dispcsed of especially when it has
been brought te cour notice that the enquiry cfficer
had submitted report and the copy of the same has
alse given to the applicant and the Hon'ble High
Court has also» granted stay on account of which the
respcondént s have been restrained from proceeding
further in terms of engiry report. Accordingly, we
are catisfied that rthe respondents have made out a
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cage for delay in submitting the enquiry repeort Ly
the engquiry officer and it was after the snbmissien
of the enguiry report and receiving reply of the
charged officer (C.0.) on such enquiry report that
the respondents conld have pronceeded further to carry
ont the direction passed by this Tribunal in Para 4
of acrder dated O7.05.2004 in MA Me.l59,/200d1 bat for

the stay granted by the Hon'hble High Conrt.

5. Accordingly, MA stand disposed of in terms of

cbservations made here in abave.

. (M. L. CHAUHAN)
“MEMBER (A) MEMBER (J)



